
central a d m in is t r a t iv e  tr ib u n a l
JABALPUR BENCH 

OA NO.879/04 

Jabalpur, th is  the 14th day o f October, 2004.

CORAM

H o b b le  Mr.Madan Mohan, J u d ic ia l Member

Laxmi Naraln Meena 
s/o sh ri R. C.Meena 
R/o G -l NVEA Colony 
M.Azad Marg
Badwani (MP) Applicant

(By advocate: Shri s .P a u l)

Versus

1. The Compotroiler and Auditor General 
10* Bahadur shah za fa r  Marg
New D elh i.

2. The Accountant General 
A .G .o ff ic e
Jhansi Road 
Gwalior.

3. The sr.Deputy Accountant General 
o/o Accountant General
(Ac counts & Entitlem ent)
1st Bhopal Branch 
53, Arera H i l ls  
Bhopal.

4. The Commissioner (A ud it)
Narmada V a lle y  Development Authority  
NVDA, 59, Narmada Bhawan
Arera H i l l s ,  Bhopal. Respondents.

(By advocate None)

ORDER (o r a l )

By Madan Mohan, J u d ic ia l Member

By f i l i n g  th is  OA, the app lican t has claimed the fo llow in g  

r e l i e f s :

( i )  Set aside  Annexure A1 dated 5.10.04 and order dated  
8.10.04 (Annexure A 2 ).

( i i ) D irect the respondents to  perform his duty in  the  
o f f ic e  o f Executive Engineer, Narmada V a lle y  Development 
Authority , D iv ision  No.22, Badwani in  pursuance to
the order dated 9 .7 .04 .

2. The b r ie f  fac ts  o f the case are  that the app licant  

was i n i t i a l l y  appointed as D iv is ion a l Accountant on probation
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on 31.12*97. when he was posted at Badwani, h is  tenure was 

fu rther extended for one year v ide  order dated 9.7*04 

(Annexure A3)* Due to  the extended period , the app lican t  

got h is son admitted a t  paramount Academy, Silahud Road*

Badwani but the Commissioner (A u d it ), NVEA issued  am 

order dated 5.10.04 whereby the app licant was tran sfe rred  

from the o f f ic e  of Executive Engineer, NVda D iv ision  N o .22 

to the o f f ic e  of NVDft (C anal) D iv ision  N o .l ,  Khargone, 

while the order dated 9.7.04 was a lready  executed by the 

app lican t. The sta te  Government have no au thority , ju r is d ic t io n  

and competentence to  tran sfe r the app lican t. Thus the order 

dated 5.10.04 is  void a b - in it io .  Subsequently v ide  order 

dated 8.10.04, the a p p lic an t 's  extended period  was cancelled  

which i s  against law . The posting o f the app lican t had been 

ordered by Accountant General.

3. Heard learned counsel o f the app lican t who argued that 

the representation  o f the applicant dated 12*10*04(A-4) 

addressed to  the Com ptroller and Auditor General, New Delhi 

i s  s t i l l  pending and that the app lican t would be s a t is f ie d  

i f  a d irec tion  i s  .g iven  to  the respondent N o*l to  consider  

and dispose o f the representation  o f the app lican t.

4 . Respondent N o .l i s  d irected  to consider the a fo resa id  

representation  of the app licant dated 12.10.04 w ith in  a period  

of 2 months from the date of re ce ip t  o f a copy of th is  order. 

Meanwhile, i t  i s  ordered that the app lican t s h a ll  not be 

disturbed  from h is present p lace  of posting , i f  he i s  s t i l l  

serv ing  at Badwani.

5. The QA i s  accord ingly  disposed o f a t the admission stage .

(Madan Mohan) 
J u d ic ia l Member

d d •


